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Kumari Manisha D/o Iate Sh. Karnail Singh,
R/o F-1182, Netaii Nagar,
New Delhi - 110023

.......... Anpplicant

W

(Ry Sk D& 61 vhra, Advo ceite)

VERSUS
1. tinion of Tndia through Secretary.
Ministry of Urhan Affairs And P.A.
Nirman Rhawan, New Delhi

K%

Nirector of Printing,
Ministrv of tirban Affairs and P.A.
Nirman Rhawan, new Nelhi

3. The Manager.
Government. of Tndia Press,
Mint.o Road,
New Delhi - 110007

(Rv Shri Rajeev Ransal, Advocate]

O R NDFR (ORAIL)

Rejection of request for comnassionate anpointment

vide order 8.8.2002 is assailed.

2. Father nf the anpiicant working Aas Compositor
died in harness on 10.4.2001 leaving behind widow, one
daughter and fwo sons ; none of them emnioved. Apnlicant

L helongs to ORC. -2
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G As thminai henefits the famiiv  received an
amount. of Rs. 1.74 44n/- and in receint of familv nension of
RS.2200/- nlus nA. Case of the annlicant for compassionate
Appointment though was considered hut rejected on the around
that. terminal bhenefits accorded and familv pension brings the
familyv of the_anp]icant ahove the noverty line of incnme of
Rs. 1767-20 for 3 family of five members. it was 3isn
rejected on the ground that under 5% auota the waiting neriod
is only for one vear that too for deserving cases. learned

counsel for apnlicant Shri D R Gupta, relying upon the case of

Krishna Devi Vs UOT decided on 12.2.2002 contends that having

regard to the decision in Ralbhir Kumar Vs Steel Authority of

Tndia_ (2000 val 6 Sce 493) . terminal henefits cannot he the

sole criteria for consideration of comnassionate anpointment .

4. Raferring to NDoPT OM dated A.5.2002 wherein the
time 1imit for compassionate anpointment. previously Taid down
had been superseded with consideration for further one VRear
ile. upto three vears subject tn  certain conditions,

accordingly a fresh consideration has heen sought..

5. On  the other hand Tearned counsel of the
respondents  Shri Rajeev Ransal strongly opposed the 04 and

states that keeping in view various factors and considerations

the case Af +the anplicant was not faund deserving . as  <uch
was  not recommended far comnassionate annointment . Referring
to  the Planning Commission figure of Rs. 1787/20 as  the

income  Tevel helow which a familv of five members can  he
considered to bhe helow noverty iine. it is  stated +that
terminal henefits accorded as well as familv nension hrings

the annlicant above the noverty line.
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& . Fastiy it is contended that keening in view +he

right. is onlyv for ~onsideration . the present OA is liahle to
be dismissed.

7. T have carefullv considered the rival aantentions

and nerused the material on record. Though the case of the

anpiicant was considered hut the same was rejacted hoth an the
ground that the case falls hevond the novertv line and cannot
be considered bevend one vear which is stinulated nrescrihned

waiting period.

2. Further 7 find that the aforesaid time 1imit+t hzad
heen sunerseded hy NOPT Memo. dated A.5.2002 which 1is the
modification of OM dated 2.172.69 and it an addendum The

l

same  hepv)d yf/aéejback‘60'nfh@ date of OM. As such it is
incumhent  as per the nracedure laid down for +he reanondents
to  consider the deserving cases for comnassionate Aannointment
even hevond  one vear =subject to ceiling of A% of direct

recruitment auota.

Ko

fird that the applicant’s father died

-

As
ieaving hehind a familyv of 4 members . none of them is
woriing, mere accord of terminal henefits cannot he sole
criteria .o ijudge the suitability for comnassionate
anpointment. Tt is one of the factors keening in  view the
size of the family | the amount accorded and indigent
conditions | the case in my considered view is a deserving one

which require raconsideration 1in the light of NaPT

\V instruntions ibid. _9
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A s accordingiy disposed of with the
respondents  tn  consider the annlicant far

anpnointment. in the Tight of OM dated B.5.2002

and  to be disnnsed of by a detailed and sneaking order within
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